FORM A
PUBLIC ANNOUNCEMENT
(Regrtation 14 of the Insolvency and Bankruptey Board of Lndia (1 oluntary Liquidation Process) Regutations, 201 7)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ARISTOL PRIVATE LIMITED

1. NAMLE OF CORPORATT. PERSON Aristol Private Limited
2 DATE OF INCORPORATION OF CORPORNTI 27t October, 2020
PERSON
3, AUTTIORITY UNDER WIHICH CORPORATE Registrar of Companies, Delhi
PHRSON IS INCORPORATED/ REGISTERED
E3 CORPORATE IDENTITY NUMBER / LIMITED U15400HR2020FTCO90467
LIABILITY  TDENTTIY NUMBER OF CORPORATL
PERSON
5: ADDRESS OF THLE REGISTERED OFFICE AND 180 Floor, Building No.5, Tower-A,
PRINCIPAL OFFICL (1F ANY) OIF CORPORATE Phase 3, Cybes city, Gurgaon, Gurugram
PERSON
0. LIQUIDATION COMMENCEMENT DATE O 26t April, 2024
CORPORATE PERSON
7. NAME, ADDRESS, EMAIL ADDRESS, TELEPITTONLE [Name: Rahul Jindal
NUNMBER AND THE REGISTRATION NUMBER OF [Communication Address: 109, Surya
THE LIQUIDATOR Kiran Building, KG Marg, Connaught
PPlace, New Delhi - 110001
Email:
vliquidationaristol@graail.com
jindalrahul60@gmail.com,
Contact Number: +9811305334
Registration No: IBBI/TPA-001/1P-P-
02649/2021-2022 /14048
8. LAST DATE FOR SUBMISSION QOF CLAIMS 26t May. 2024

Notice is hereby given that Aristol Private Limited has commenced voluntary liquidation on 26t April, 2024

The stakeholders of Aristol Private Limited are hereby called upon to submit a proof of their claims, on or
before 261 May, 2024, (o the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false ot misleading proofs of claim shall attract penaliies.

Date: 29.04.2024 Rahul Jindal
Place: Delhi Liquidator for Aristol Private limired
IP Reg. No.: IBBL/1PA-001/TP-P-02649/2021-2022/ 14043

AFA valid upto 30.06.2025
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DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2) NORTHERN RAILWAY =l 558 NORTHERN RAILWAY PLUG IN DIGITAL PRIVATE LIMITED
1st Floor, SC0 33-34-35 Sector-1TA, Chandigarh PUBLIC ANNOUNCEMENT CORRIGENDUM Friv 7L A CORRIGENDUM

(Additional space allotted on 3rd & 4th Floor alse)
Case No.: OAM958/2022
Summaons under sub-section (4) of section 19 of the Act, read with sub-rule (24) of
rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993,
CANARA BANK

Exh No. 22524

Wis 5.H0.| Particulars l Detalls All terms and conditions remain unchanged, The corrigendum has been published on Advertisement to be published in the
1, M/s DHAKA BUILDING MATERIAL SUPPLIER AND OTHERS L_| Name of comorate person___| Arstol Prate Lined website www.ireps.gov.n. 30.04.2024 10 20.05.2024. All other| | o Soanerfor change of registered
(3) Sh. Ashok Kumar 2 rl1:;.jn:_:-:rgrmn:u. of Comworale | 2Tth Dctober, 2020 SERNINE CUSTOMERS WITH R SMIIE terms & I:Dﬂdlilﬂ.l'ls rem EHr'_I “.ﬂr'm of the company from the State of
Son of Sh. Dale! Singh VPO Pipli Tehsil Kharkhoda Gurgaon, Haryana. 3 fm,}. e which Comorsie. | Fegetre of Companies, Debi unchanged, The Corrigendum has| | NCT of Delhito the state of Haryana,

SUMMONS
Whereas, OAMS58/2022 was listed before Hon'ble Presiding Oficer/Reqistrar on
24.04.2024.
WHEREAS this Hon'ble Tribunal is pleased to Issue summons! Nobce on the said
Application under section 19(4) of the Act, (OA) filed against you for recovery of dabis of

. ; ; \ b vt g A . : i Rule 30(6)(a) of the Companies
R AORS TS (et s il e M) ek s Wl | OimaCRIgT sindiashetter  INDIA SHELTER FINANCE CORPORATION LTD. | |fue 20E)(a) of the Com
dl?r:g;'j Eﬂﬁ;ﬁ sub-section (4} of secbon 19 of the Act, you, the gefendants are T e e Registered Office: Plot-15,6th Fioor, Sec-4d, Institulicnal Area, Gurugram, Haryana-122002, Branch Office: Offica No- 4,587, First Fioce, Shree Ram | | anp

(i) To show causga within thirty days of the service of summons as to why relief prayed for
shoukd not be granten;

lii} To desclose parboudars of properies or asseis other than properties and assets
specified by the applicant ender Sarial No. 3Aof the original application;

(i) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under seral number 3A of the omginal application,
pending hearing and disposal of the application for attachment of proparies;

(iv) You shall mot transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets aver which security interest is created andlor

other assefs and properties specified or disclosed under serial number 34 of the original Motice & hareby given that Aristel Provate Lirited has commenced vofuntary liquidation o0 S Government under section 13 of the

- : ; Sy : e B L Loan Name of Borrower(s)i Co- | Date of Demand Notice Type of Possession | Reserve Earnest Companies Act, 2013 seeking confirmation
application without the prior approval of the Tribunal; 2&Eth Aprl, 2024, sy Borrawer|s) Guarantor(s)/ (Uinder Constructival Prios Mgy o Allsran oA Memesandim: ot
(v} You shall be liable to account for the sabe procseds realized by sale of secured I"!E E.I::E I-:E'hEII:IE'r“E of Aristal Privete LlrnitE:u are I_'nerEt'.:-:.-' -:alle::] un-:-n.tn:: submit alur-:-f!:-l ol 1_.:1&|* Mo, Legal Heir(s) Legal Rep. Amount as on date Physical] (Rs. Rs.) Association of the Dﬁﬁlpaﬂ}' In torme of tha
assets or other assels & properties in the ordinary course of business & deposit such | | 5% 2o before 26th May, 2024, tathe liquidator at the address mentioned aganstitem | - F I LALONSA0 | 1. MR MRS, AARTI DEWI | 1112 2021 Prysical Re 650,000 | Fs.65.000- Snrjé-:‘la resolution ;;asse-edl dal 12‘: E;;T
sale proceeds in the account maintained with e bank or financial institutions holding i . | | o00s0272278LA| 2 MRUMRS. PANKAJ |Rs. 772246 07)- (Rupees Seven Lakh Rupass Six | (Rupess S | | ordinary general meeting held on Satur
security interest over such assets. bt ﬂj?ﬁ;ﬁ?ﬂﬂfﬁﬁg}ﬁ; st i L:_[;;T_ﬂ?:g;f? g?,;‘.ﬂ:f.‘;;ﬂ&f" ching PR00ONBSSEIAP KUMAR Seventy Two Thuus;nd Two Hunidred ! L,QE Fity | FeThousand | | 2% hDEl'b ﬂg"’-ﬂ”' Eﬂi}[ﬂdﬂgﬁﬂmﬂmﬂ “‘D'I.'JI‘E?’E%
You are also directed to file the written statement with a copy thereod f'.#rI'IiE-hElj i the Submission of fadse or miskeading proofs of claim shall attract penalias, -1004B5228AP- FDMEII SixAnd Sevan PHISEI:IN}':' Thousand ':'n‘"':' I:In‘!"l:| tDﬂ:a,lah[;:;ﬂEé :gégl:ler;E ana}-'."e ] g
applicant and to appear bafore Reglstrar on 06.08.2024 at 10:30 AM. fading which the Sl)- 488423 : ryand .

application shall be heard and decided in your absence.
Given undermy hand and the seal of this Tribunal on this date: 26.04.2024.

Signature of the Officer Authorised 1o issue summons

Regufation 14 of the Insodvency and Bankruptcy Beard of India
iValwrtary Liquidation Process) Regulations, 20070

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ARISTOL PRIVATE LIMITED

| parson i Incorporated’ regisaered | : :
4, | Comorate identiy number / L SA00HR 2 R0FTOEET
Limiied Eabiity. ideslity
Mumbear of comporate parson

B [ Acleiress of (e regesdensd Office | 15t Flioarn, Buidng Mo 5, Tomend, Phasee 3, Cyber cily,

| of corporshe: parsan
Mame, addness. amal Addresa,
tedephara rurmbar And tha
regisration rumber Of the
lquiciator

| Mame: Fanl lndal
Commanication Address: 105 Suna Kiran Building,
HG Marg, Connaught Piace, ke Dedyi - 120000
Emall: v datioranstioi@gmall.oom
jinclalshyEDEamaloom,
Comtact Mumiber: +BE11305334
Registration Mo;

| | IBEE IO IP-PLOE 2, 00 - A0 10 R

g | Last date for submission of Clalms | 26t May, 2024

|

Diarta: 29,04, 20024
Placea: Delhi

Rahul Jindal

Liggueidataor Tor Arsted Private Limited

I Fag. Mo IBBLAPA-COLARPO2645, 2021 - 2022/ 14048
RS yaalid upto 20,06 2025

Raf : i} Tender Notice. Mo, B1/2023-2024 dated 05.01.2024 5. Na 13
{li) Tender Mo, 07235000 due on 07 05.2024.

In reference 10 above lender,

the following cormgendum  has  Deen  seued,

“Rephyof Queres raised by the Prospective bidders {Recesved from 12 to 18th Apr-24)",

Ref.: i) Tender Notice Mo, 83/2023-
2024 Dated ; 10.01.2024 i) Tender
Ma. 152352004 due on 20.05.2024
01. In reference to above tender, the
due dale has been extended from

been published on websile
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Serving Customers With & Smile

Palaca, Bhaja Market, Sactar-2T, Near Vinayak Hosgilal, Alta, Gautam Buddh Nagar, Mosda - 201301, Wilar Pradesh,
PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UMDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMEMNT) RULES, 1002] MOTICE FOR SALE OF IMMOVAELE PROPERTY(s
MORTGAGED WITH India Shalter Finance Corporation (ISFC] (SECURED CREDITOR] UNDER THE SECURITISATION AND RECONSTRLUCTION DF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 . Motice is hersly given 1o the public in paneral and in particuler bo the
barmrwensh, o bamowenz and quarantans) or ther legal hew's representatives that e below descrbed immaovable property's mortgagedicharged to the
Sacured Cradilor, the possession of which has been laken by the Authorizad Officer of 1I5FC {securad credilor), will b= sold on 31.05.2024 |Date of Auction)
an “45 IS WHERE I5°, "A% |8 WHAT 5" and “WHAT EVER THERE 15" basis for recovery of culstanding dues from below mentioned Somowers, Co-
Barrowiers of GIaranors, Thi Resendd Prce and the Eamest Maney Deposil i mentioned bekow. The Seabsd ervelips conbaning s EMD amaunt faf
participating in Public Auction shall b= submitted to the Authorized Officer of ISFC on or bafore 24052024 till 5 PM at BranchiCorporate Office: Respecive

Description of Property: All That Pisce And Parcel Of Property Bearing Freehald Residential Plof, Cut OF Khasra Mo, 119, S8wated In The Village
Akbarpur Babrampur, Pargana Loni, Tehsil & District Ghaziabad, Uttar Pradesh, Area Measuring 50 Square Yards |2 418 Sguare Mesers East:
Piot Ommwati, Wesl: Plot Surmitra Devi, North : Rasta 15 Feet, South : Plot Others

PPN SHIVALIK SMALL FINANCE BANK LTD.

Registerad Office : 501, Salcon Aurum, Jasola District Cenlre, New Delhi - 110025
CIN - Ue5%00DL300PLEC J6602T
POSSESSION NOTICE (For immovable property) Rule 8(1)

i

Whereas the undersigned being the Authorsad oficer of the Shivalik Small Finance Bank er.
Shivalik Mercantie Co-operative Bank Lid, under the Securiisation and Reconstruction of
Financial Assels and Enforcament of Securly Interest Act 2002 and in exercise of Powers
confarred under section 13(12) read with rale 3 of the Securily Interest (Enforcement) Rules
2002, issued a Demand Motice dated 20-02-2024 for lean Ale No. 101341005583
101341510262, 101341510307 calling upon the 1. Mr. Nitin Slo Mr. Ved Prakash
(BorrowerMortgagor) Rie Mohalla Chahamanjali , Kot Nanawta Saharanpur Uttar
Pradesh 247452, 2. Mrs. Satish Kumar /o Mr. Bhushan Lal Garg (Guarantor)Rie
H.No.12, Mohalla Saravagyan Nanauta Saharanpur Uttar Pradesh 247452, 3. Mrs.
Javantra Wio Mr. Ved Prakash (GuarantorMortgager) Rio Mohalla Chahamanjali | Kat
Nanauta Saharanpur Uttar Pradesh 247452 to repay the amount mentionad in the notice
peing Rs.5.47 000/ (Rupees Five Lakh Forty-Seven Thousand Only) within 60 days from
the data of receipd of the said notica. The Bomower Raving failed 1o repay the amount, nobice
is hereby given to the Borrower(s) and the public in general that the undersigned has taken
possession of the propery described hersm below in exercise of powers confermed on
himiher under sub-section [4) of section 12 of the Act read with rule 8 of the Securty interes!
[Enforcement) Rules 2002 on the 24th day of Apnil of the year 2024, The Bormawens) in
particular and the publc in general are haraby cautionad nol 1o deal with the property and any
dealings with the property will be subjact to the charge of the Shivalik Small Finance Bank
Lid, for an amaunt of Rs.5,47,000/- (Rupeas Five Lakh Forty-Seven Thousand Only) and

Wio.9143 Dated 06-12-2043, In the name of Mr. Mitin and Mrs. Javantra

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ACCORD HYDROAIR (PILKHUWA) PRIVATE LIMITED OPERATING IN
WASTE MANAGEMENT BUSINESS AT PILKUWA (U. P.)
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS 1

1.7 Name of the corporate debtoratong with—Accord Hydroair (Pitkhuwa) Private Limited

PAN/ CIN/ LLP No. (U74900UP2013PTC060447)

2. | Address of the registered office |~Solid Waste Management Company
Hinduwan Baroda, Mukimpur, Tehsil-Hapur
Pilkhuwa Ghaziabad-245304 (UP)

T-www.accordhydroair.com

{~Uttar Pradesh

37 URLof website

4. | Details of place where majority of fixed
assets are located

5. Installed capacity of main products/ services | The company engaged in the business of
Municipal waste at Pilkhuwa (Distt-Hapur),
in the state of Uttar Pradesh.

[~ The Company has a contract with Municipal
Committee, Pilkuwa, to lift and process
entire solid waste of the town

7.7 Number of employees/ workmen [Four.

8. Further details including fast available financial-{-Can be procured from RP by sending mail
statements (with schedules) of two years, lists | at cirpaccord@gmail.com or by visiting at
of creditors, relevant dates for subsequent | M-215, Rear Ground Floor, Greater Kailash-Il
events of the process are available at: New Delhi - 110048

9.7 Eligibility for resolution applicants under | Can be procured from RP by sending mail
section 25(2)(h) of the Code is available at: | at cirpaccord@gmail.com or by visiting at

M-215, Rear Ground Floor, Greater Kailash-II
New Delhi - 110048

6.7 Quantity and value of mainproducts/
services sold in last financial year

16. Process email id to submit EOI | cirpaccord@gmail.com

&S perios.

fram you.

{l Terms and condifions:
1) Theprascrbed Tender Bid Form and [be lermes and condilions
&.m o 5.00 p.m. on ery warking day.

20 Theimmowable prapesty shall rol b sokd sk e Resene Price,

1) Al e bhidsl tenders submitted for the purchase of the above property's shall be accompanied by Earnest Money as mentioned above. EMD
amount favguring the “India Shetter Finance Corporation Limited™ payable at Delhi. The EMD amount will be retumn to the unsuccessful
bidders after auction.

4 Thahighest biddar shal be declared as succasshul biddar provided abways that balshe is legally quakfied bo bid and provided further that the bid amount is
reatiess than the resenve price, Ilshallbe fediscretion of the Authorsed Officer o dedling! acoeptance of the highest bid when e price offered appears
inadequata a5 o makeil nadvisabla ta daso,

3 Theprespective bidcers can inspest tha property on 2300/20 24 batveen 11004 M and 5008 Mwith prior ap poiniment

4} The person declared as a successful bidder shall, immediataly after the declaration, deposit 25% of the amount of purchase maoney! highest
bid which wauld include EMD amount to the Authorised Officer within 24 Hrs. and in default of such deposit, the praperty shall forthwith be
putto fresh auctionl sabe by private treaty.

71 In case the initial deposit is made as abowe, the balance amound of the purchaser money payable shall ba paid by the purchaser to the
Authorised Officer on or befere ihe 15th day from the date of confirmation of the sale of the propery, exclisive of such day or if the 15th day be
a Sunday or other hofiday, then on the first office day after the 15th day.

8 In e everd of delail ¢fa*|;- panrnen] wolin e pesniod mentioned above, e propety shall be put to esh auction sabs by privabe inaaty, This cheposd
including EMD =hall stand farfaited by India Sheller Finance Corparation Lid. . and fhe defaulling purchaser shall kase all claims o the propesty.

A The above sale shall be subgec 1o he final appeoval of ISFC, interested parlies are reguested o vedlyconfinn the slatulcny and ofner dues Bhe
SalasProparty tax, Elactricity duas, and society dues, from fhe raspectiva depariments [ affices. The Compary does nof undiertaks any rasponsibiity of
paymentaf any dues on the progperty

i0] TOSof 1%, if any, shall ba payabia by tha highest bidder over the highast daclared bid amounl. The payment needs bo ba daposiad by the highest biddar
in the: PAN of the company and the copy of the challan shal be submitied to tha company

11} Ealaeis strictty subect to tha terms and condiSons incarporated im this advertisement and indo the prescrbed tender farm.

12 The supcessid Didder purchaser shall bear all stamp duly. regestration lees, and incidenkal expenses far pelling sabe cemilicate regisiened a5 applicabie

13 Theuthorsed Oficer bas e absolute nght o accspl o reject Se bid ar adgourn pastpane! cance @e lenderwilhaulassignireg any resson thessaland
gfzi0 to modify any barms and canditions of this sale withaut ary priar nofica.
4] Inlerestad biddars may contactMr, Prakash Tandulkar at Mob, No, 7447426676 during affice hours (10.00AM o 800 PR,

ol bl v el ke swith fhee BranchiGorporabe Ofice: Abmidnagar Belwesn 10,00

CIN: UT41400DL2014PTC271744

Regd. Office-10, Rangpuri, Mahizslpur,
Mew Delhi- 110037

[Pursuant fo rule 30 the Compamies
Incorporation) Rules, 2014]

Befora the Regional Director, Morhermn
 B-2 WING, 2nd Floor Paryavaran
Elhawa-'-. CE0 C-nmplex Mew Dalhi- 110003

In the matter of the Companies Act, 2013,
Saction 13(4) of Companies Act, 2013 and

In the matter of PLUG IN DIGITAL
PRIVATE LIMITED

Having ifs registerad office Howse Mo, 10,
Rangpuri, Mahipatpur, New Delhi, 110037

(CIN: UT4140DL20T4PTC2T1744)
Patitioner
Motice is hereby given 1o the General Public

that the company proposes 1o make
application io the Regional DirecionCentral

Any person whose inlerest is likely fo be
affected by the Drﬂpused change of the
registered office of the company may
deliver or cause 1o be deliverad or send by
registered post of hisfher objections
supported by an affidavit stating the nature
of his/her interest and ﬁ]rnunds of
opposition to the Regional Director |
Morthern Region, B-2 WING, 2nd Fioor
Paryavaran Bhawan, CGO Complex New
Delhi - MO0 , within Fourteen days from
the date of publication of this nolice with a
copy of the applicant company at its
registered office at the house ne, 10,
Rangpur, Mahipaipur, New Delhi, 110037

For and on behalf of
PLUG IN DIGITAL PRIVATE LIMITED
(CIN: UT4140DL2014PTC2T1744)

Wineat Kumar
Diirector

Din; 07933151
Date: 2004 2024 | Place: Mew Delhi

13 DAYS SALE NOTICE TO THE BORROWER'GUARANTORIMORTGAGOR

The above menboned BorewerMarigagonimuarantons ang heneby nofced to pay the sum &5 mentoned in Dersand Molice under section 132) with a3 on dale
inberesd and expanses bafore tha date of Auction failng which the proparty shal be auctioned and balanca dues, ifany, will be racovered wilh inkenesi and cost

Date:30/04/2024, Place: Delhil NCR

For India Shelier Finance Corporation Ltd., Authorised officer

E-Auction Sale Notice for Sale of Immovable Assets under the

Bounded by: Sd Paace - c :

i : R Bhim Sain Goya Securitization and Reconstruction of Financial Assets and Enforcement of
orth Road 5F1 wida South | House of Sabbar Husain IBBI/IPA-002/IP-N00726/2018-2019/12216 _ ) _ )
West House of Som Pal & others | East | House of Dr, Sunder Lal M-215, Rear Ground Floor, Greater Kailash — II, New Delhi - 110048 Security Interest Act, 2002 read with provide to Rule 8 (6) of the Security

Date: 24-04-2024 Sd!- Authorised Officer For Accord Hydroair (Pilkhuwa) Private Limited
Place: Nanauta Shivalik Small Finance Bank Lid. 29/04/2024, New Delh Interest (Enforcement) Rules, 2002

10| Last date for receipt of expression of interest | 14/05/2024
interestihereon. 11, Date of issue of pr%visionzl list of prospective | 23/05/2024
The Barrower's allention is invited ko the provisions of Sub-3ection (8] of Saction 13 of the resolution applicants ; - :
Acl inrespect of trme availabla, bo redesm the secured assels. 12 Last date for submission of objections to | 28/05/2024 W ﬂﬁ; Cﬂﬂﬂm Bﬂ“k A REE{}“EW SECtIﬂ'n. REQI\D ﬁﬂl UffICE
Description of Immovable Asset's provisional list , L s flmsyatreriic
- - 13| Date of Issue of Final list of prospective [07/06/2024 acl
1. Hypothecation: Stocks and Books Debts, resolution applicants IE mml
. Equitable Mortgage on the Property: Residential Property, Measuring total area 14| Date of issue of information memorandum, | 12/06/2024
65.90 Sq. Mtr. Situated at Panchayat No. 47261, Mohalla Chahmanjali Kot, Kasba el\/a|uatti0n matrixtgnd feqlllest for reslpluti?n
Nanauta Paragna Tehsil Rampur Maniharan District Saharanpur Uttar Pradesh. plans 10 prospective resolution applicants
Registered in revenue records of Bahi No.1, Jild No.1172, Page No. 95116, Serial | || 75 Last date for submission of resolution plans —7"11/07/2024 30 DAYS SALE NOTICE

| SBFC

SBFC FINANCE LIMITED

Registered Office:- Linil Mo 103, First Floor, CAB Sguare, Sangam Complex, Village Chakala, Andheri- Kurla Boad, Andhen (East), Mumbai-400058,
Branch Address: O -7, Firss Floor, Lajpat Magar 2, Above Looks Showroom, Maw Dethi-110024,

PUBLIC NOTICE FOR AUCTION CUM SALE

Pursuant tofaking possession of the sacured asset mentoned herewnder by the Authanized Officer of SBFC Finance Limited (Erstwhile SBFC Finance Private Limited] underthe Securitisation

Diarte of Inspaction of the Property is on 130572024 batwean 11.00 AM (o430 PM.

S Gar e

Authorised Officer slong with all Biddars.

[, ]

separatehy
10. Encumbrances known fo the secured credrior: NiL

Last Date of Submission of Sealed BidiOfer in the prescribed lenderBid forms along with EMD and BEYC [Sef-attested) i 20805852024 on or before 11:00 AM at the Head/Branch Office
address mentioned herein above, Tenders/Bids that are nod filed up or tenders received beyond last date will be considered &s invalid and shall accordingly be rejected,
EMD amount should be pasd by way of Demand DrafiPay order payable af Mew Delhi in favaur ol "SBFC Finance Limited™ which is refundabla wahout inferast launsuccassiul bidders.

Date of Opening of the BidiOfer (Auction Date) for Property is 2000572024 at the sbave mentioned branch office address &t 12:30 PM. The tendenBid will be coenad in presence of the

Propesty wil be sold to bidder quating the highest bid amount. inter-ze bidding will be at sole discretion of Authodsed Officer. However, the Autharized Officer has the absolute power and night o
accept or regect any tenden'bad or adjourn pastpane the sale withoul assigning any reasan whatsoever thereof. The propery will nod be sald below Resere Prica,

9. Al duesiarmearsiunpaid Exes including buf not Bmited including sales tax, propery tax, abc, or any ofher duss, stabutory ar otheraise on the secured propery shall be borne by the purchasar

Notice is hereby given to the public in general and in the Barrower (5) and Guarantor (s) that the below descnbed immovable property morigaged/charged to
the Secured Creditor, the Possession of which has been taken by the Authorized Officer of respective Canara Bank Branches, will be sold on *As is where is”,
“Asiswhatis, and "Whateverthere is” E-auction arranged by the service provider of following details

LAST DATE OF RECIEPT OF EMD IS 27.05.2024 AT 5.00 PM(OFFLINE OR ONLINE)

DATE OF E-AUCTION IS 29.05.2024 12:30 PM TO 1:30 P.M.
[With unlimited extension of 5 minutes duration each till the conclusion of the sale)

and Reconstruction of Financial Assets and Enforcement of Security Interest Ack, 2002 ["SARFAESI] Act”) for the recowvery of amount dus from below boemowen's, offzrs/Bids are invitad by
the undarsigrad in saaled covers for purchase of immavable progerly, as described hereunder, which i in the poszassion of the sacured creditor. an ‘A5 1S WHERE 15 BASIS" "AS IS WHAT I5 sL| Branch Name/ Name & Address of Brief Description of Total Liabilities as | Reserve Price E!“"ﬂ_ HE.':W Details of Alc No.
BASIS znd ‘AS IS WHATEVER THERE IS BASIS’, Pariiculars ofwhich are given below - No.|  the Bormowerls) | Guarantorfs) Propertyfies on specified Date (in Rs.) "'F““. 5 ni ) D} = IFSC CODE
Address of Borrower(s) Demand Nofice Description of the Immovable property! Reserve Price | Earnest Money Deposit | Total Loan Outstanding e Yossession Type
| Co-Borrower(s) Date and Amount Possession date (RP) (EMD) (10% of RP} {as on 2Tth April, 2024) 1: hﬁﬂm‘?ﬁmﬂmﬁﬂﬁd IOfficer), | 4| that part and parcel of residential| Total liabilities as on I e 200272946
. : aT. 5.3,
1. Santash Kumar 29th April, 2021 | Al the piece and parce! of property bearing Third Floorwith | Rs.2592000/- Rs.259200- Rs.4T26496(- ‘Adenss - Rishi nagar Baﬂwl - J':"’m d?h?'uu .'S ":;F'E":f aé H;?Ejh ””'r:' 27.02.2019 : Rs.| |.re Lakhs CNRBOO18220
2. Rashmi Vishkarma Rs.3163928- | Roof rights, Propoerty bearing Mo, 41, Khasra No.143, | {Rupees Twenty {Rupees Twa Lakh [Rupees Forty Casiaiil 111““1 Mo, okt e et b 6,83,658.33 plus further PHYSICAL POSSESSION
Both residing at B, 5-26 Ground | Ryjpees Thinty | Vilage Bindapur, 515 RAM Park Block ALitam Nagar, New | Five Lakh Fifty Mine Seven Lakh P 708665 HE"?“F' 5"“: QR Vi 1 5. s s sham il -2 TR
Floor, Vishnu Garden, Wesl | One Laknis) Sixty | Delhi, Delhi- 110059, Ninety Two Thousand Two Twenly Six L L e o' rea 807 0. yds.)maried i :
Celhi, Mew Demi, Deli, — 1008 | Three Thousand | Possession date: 6-10-2023 Thousand Hundrad Cinly) Thousand Four h:lw g ) byalphabels COEGH!| &JKLMNOPQINowned by Devi Charan Sharma Sio Sh. Hira Lal. Bounded as under North- Mew market
Mine Humdrsd Orily) Hurdred Minety + eaucioniecs na.-ln:;Ra-:!"f'ﬂI':nshan Mandir, South- Dhararshala F':;nn:hmukhnhi:;}*ade.'hﬂandr East Commaon Rasta, West- Common SireatiGal.
'-""""-"‘WE?TH':‘-"'T’ St Onily) Borrower: Mr. Devi Charan Sharma-Trilok Chand Sharma, Address: Hno-825, Seclor 3, Hno, 532, Ward no, 1 Faridabad,
as on 23rd April, et : :
221 2 | S el Kumear (Aulhoreed OFCen. o\ part & parcel of property|Total liabilities as on 209272346
e : Canara Bank Fandsbackll Branch, Address-| . ¢ 11773, Plotno. B-{15.11.2023 : Rs.| o8 i CNRBO016214
1. Sachin Ahuja 11th May, 2021 | Al the pece and parcal of property bearng Property | Rs. 1458000/ Rs.145600/- Rs. 2441270/ 48, Nestam bt road, Fandabad Hanena, 196 Raia Gardan. Old Fasidabad. |28 & / Lakh Lakh
2. DeeptiAhuja Rs.1431459- | bearing Plat Mo 78-B, land area measuring 100 sguare iRupees (Rupaas One Lakh (Rupees Twenty Contact Mo : w B16145402 bkl -|38,56,058.93 plus further SYMBOLIC POSSESSION
E;'lh EST _:"3""”9 ?Sff'f;ﬁ -”I-E'-IID' (Rupees Fourtaen | yards, Part of Khasra no 1052, situated at village Palam | Fourteen Lakh Forty Five Four Lakh Forty Mail ID: lﬁlﬂi’fmmﬂﬂ‘lt Fanidabad-121002. Boundedas Interest & other charges .(minus recovery ,if any)
4, agore laarden £xn, | Lakhis) Thirty One | calony Rajapuri, Gali No 13, Uttam Magar, New Dehi - | Fifty Eight Thousand Eight One Thousand Pakhare DD (480651777/B553643144). " - - r ; L Y
Delhi. New Dedhi ~ 110027 Thousand Four | 110058, Which is bounded as under East: Other plot, | Thousand Only) Hundrad Grly] o Hundvad o Erailid o e under: On the North- Remaining partion of B-125, On the South- Road, On the East- Road, On the West- Plotno. B-126.
Fundred Fifty Nine | West. Portion of Plot, North: Other Plot, Sauth: Road 15FT Savanty Only) Borrower: Ms Mahadev Pneumatics Address: Plotno. 9, Galino. 1 Karkhana Bagh, 16/2 Mathura Road Opposite Badkhal Metro Station Faridabad-121002. Proprietor: Sudha
Drﬂ;?sgggn 13”" | PasASa I A1ch 2d Sharma Wio Kanti Sharma Hno, 773, Raja Garden Faridabad-121002,
. : : 3 -Sh. Amit Kumar Yadav (Authorized Property 1 Al that part and parcal of| Total liabilities as on Prop. 1 Prop. 1 209272946
1. I'-'.IEBI} Rani 11th May, 2021 I Al the piece and parcel of property bearing Enfire Ground | Rs.15304900- Rs. 1530440 Rs. 3130503/ E]ﬂi:ﬂj, Canara Bank Faridabad Sac-16 E uﬁa;:; mortia EI'J I'l}'F;IltuatEd 29.05.2023 : Rs.| Re29.00 Lakh | Rs.8.90 Lakh
2.Krishan Rs.1964941/- | Flooe withaut Roof Rights of property no 442 in Pocket- 4. | (Rupees Fifleen | (Rupses One Lakh (Rugees Thirly Branch, Address- Soo-11, Sec-16 Near | e R 34,73,771.96 pius further CNRB0002847
Bodh ars having “*'I'dr‘:“-"-" at Plot | ‘Rupees Nineteen | Secor-22, area measuring 25.%0sq meters situated in the | Lakh Thaty Fifty Three Cne Lakh Thirty Mok hﬂ"lﬂ. Feridabad -TE'II.'I'.'FE w at m'fas”””!;l 250 2. _\l'"js (25°30) interest & other charges Prop. 2 Prop. 2
JPh Sharan Vi ' =810 b ine Only) T . - , . . . , ,
Memoral Fublis Scwel, Nort | Hndeast Pty Ol G T / i e %WWM EFW“ 1% | KhewatiKhata no. 7191026 min. Rectno. 6, kila no. 1612, 2511 situated at Mauja Nagl agujran, The & Distt. Faridabad Bearing MCF
Wesl), Dedni Delhi— 110086 Oindy) as an Bth 3 celsh no. 46945, Magia Enclave Part Il NIT Faridabad. Bounded as under: Morth: \acant Plot, South: Vacant Plot, East: Mangla Gazipur Road,
May 2021 . West, Other Property of Manish Sharma. Property 2 All that part and parcel of Equitable mortgage propery situated at bearing plot na,
: Borrower: 1. llr. Manish Sharma 5o 3 i 4 3 . s : A i i
1. Kamaljeet Singh 8th June, 2021 ; A the piece and parcl of property bearing Property no E- | Rs. 10847070 Rs, 1084707/ Rs 15878110/ kel Ch o Sl Rl Ty d-ﬂlﬁﬂ.rneaaunng 355 -.=|'.'.|"I'IE.-:|5I..|rIr|g 40780 Sq _|'1 fl:ln‘ru.ng a part of khewat no, 852 khatoni no. 1169, rect no E_-:lllal no, 1612, 251
2. Balbir Kaur Rs 9721193 25 area measuring 125 square yards buill on Plot ne 13, | (Rupees One {Rupees Ten Lakh {Rupess One 50 Saran Gaon Nangla Ghazipur Road ssfuated al Mawa Magla gujran, Teh. badkhal Dist. Faridabad. Bounded as under; North; Passage 33 feet, South: Plot of Lala Ram
i-llﬁum-ﬂilnah —— [Fupees Ninaly | Out of Khasra Mo 654, situated in the residential colony | Crore Eight Eighty Four Croee Fifly Eight NIT Faridabac 2, Mr, Mukesh Chang  [Sasin, East: Other property, West: Gther property.
n . r o =r L F
e e 1 gl E-ch, NEAr | SevenLekhls) |known as "Sudershan Farc’, area of village Bassal | Lakh Forly Thousand Seven Lakh Seventy Sharma /o Sh. Madan Lal Address: H.no. 50 Saran Gaon Nangla Ghazipur Road NIT Faridabad 3. Manish Kiryana Store Near Anant Ram Fauji Chowk Address; Hno. 4699
T!.l':'lgl Marked, ...udl:‘-..r'éllan P'd‘.‘i-l.: T'.'lEI'Ilﬁl' Orne | Darapur, New Delhi, Savan Hundnad Seven E.gh[Tnuugaruj Narala Gueran Part 1. NIT Earidabad
Ramesh Nagar, Delhi, New Defi | Thousand One | Possession date: 12.12-2023 Thousand Only) One Hundrad Tan 25 S :
410015 Hundred Ninety Seventy Oriy) Oniy) Otherterms and conditions;
Thres Only) as on d &) The property is being 5old with all the existing and further encumbrances whether known or unknown to the bank, The Authorized officer’Secuned Creditor shall nol be responsiblein
1st June 3:,21 arny way for any third party claims/rightsiduss. The perchaser should conduct due diligence on all aspects relaied to the property to his satisfacton. The bidder are advised fo in their
e ——— S — et e e own interest 1o satisfy themsealves with the litle and correciness of olhers details partaming Lo the secured assels including the sizefarea of the immovable secured asset in question
1 Ganesh Kumar 16th Hwemher. '“'-‘ the piece and parce of property bearing Enfire ground | Rs. 236T00DI- Rs. 2367001- Rs. 2067059/ and also asceriain any other dues/iabilities/encumbrances from the concerned authoriies to their satisfaction before submitting the bid. The purchaser shall not be enfitied to make
g..:.\';:h!ﬂ-h Kumar Porwal 022 I F|Di.'l!', '|:'.'i||1|.'lh'. raof rghls, Propery Ma. W_'EI-EE:I area |IHUFIEEE Twanty EHUDEEE Twerty [RUE\E'.EE Twenty any claim against the authorized officarSecured Creditors in this regard at a later date
% Ft]:laerna Rs.2053652/- | measuring 65 Sq, Yards, Oul of Khasra No. 16/4, Situate |  Three Lakh éh"""ﬂ Lakh Sixty Lakh Sixty Seven b} In the event of any default in payment of any of the amounts, or if the sale is not completed by reasons of defauit on the part of the purchaser/bidder within the aforesaid time limét, the
e (Rupees T'-.'-'sﬂt':.' | din the area of Vilage Khyala, Cn:rn'lr:-ruy known as Vishnw | Shy Seven Saven Thousand Thausand Filty bank shall be entitled to forfest all monies paid by the purchasertadder fill then and put up the secured assatis) for sale again, in its absolute discretion, Further, all costs, expensas
Al having address C-135. DOA Lakh(s) Fifty Three | Garden Exin. No. 5, New Dedhi - 110018, Bounded as East. | Thousand Cnly) Mine Ondy) incurred by the bank on account of such resale shall be borne and paid by the defaulting purchaser.
c.:.|;;.p;.,- }:;F]-J.-aﬁ Titak Magar, New | | Thousand Six | Praperty No. WZ-27, West: Partion of Piat No. 28-A, Neeth Cnly) ¢} Auction/bidding shall be only through “Online Elecironic Bidding™ through the website www.Indianbankseauction.com. Bidders are advised to go through the website for detailed
el e Hundred Filty Two | Raads0F. Wide, South: Postionof Plal terms before taking part in the e-auction sale proceedings.
' : '-Ed"'ff] a8 '3'“2%'52’-; | Possession date: 18-12-2023 d) The property can be inspecied, any time with Price Appointmentwith Authorized Officer on or before the date of submission of EMD i.e. 27.05.2024.
ey : &) The property will be sobd for the price which is more than the Reserve Price and the participating bidders may improve their offer further during auclion process,

| EMD amouni of 10% of the Reserve Pirca is 1o be deposited by way of Demand draft in favour of Authorized Cfficer of respeclive Canara Bank Branches, OF shall be deposited

through RTGSINEFTIFund Transfer o credit of account of respective Canara Bank Branches, on orbefore 27,05,2024 by 05.00 pm,
i) After payment of the EMD amount, the intanding bidders should submit a copy of the fallowing documents/details on or before 27,05.2024, 05.00 PM, 1o Canara Bank, Panhera

Khurd Branch, by hand or by email.
iy Demand Draft/Pay order towards EMD amount, If paid thraugh RTGSNEFT, acknowledgement recaipt thareolwith UTR No
iii) Photocopies of PAN Card, 1D Proof and Address proof. However, successful bidder would have to produce these documeniz in original to the Bank at the tirme of making payment of

balance amount of 25% of bid amount
iv} Bidders Mame, Contact No. Address, E Mail 10
v} Bidder's Alc detais for online refund of EMD

6. Furhernterestwill be charged as apphcable, as par the LoanAgrearmant on the amount oulstanding in the notice and incidental expanses, costs, ate., Is due and payable Hlits realizaton. g) EMD deposited by the unsucceseful bidder shall be refunded to them. The EMD shall not carry any inerest

L TheoeieRmnay :url:!itinns.n:ufﬂ'ne amﬁnr-.salsare ﬂu::-:rplcrateclinthe presrloed enceriomm) Tenderfurms amﬂlﬁilmlﬁhhﬁ ab-:l:- kel H?al:l-Eranm o . o hj Auction would commence at Reserve Price, as mentioned above. Bidders shall improve their offers in muttiplies of Rs. 1000/~ & 10000/-. The bidder who submils the highest bid

8. Anyfaes, charges, taxes including bul not imited 1o ransfer'conveyance charges, unpaid elacincity charges, Municipallocal taxes, Stamp duty & registralion charges shall have 1o be barne by [abowe the Reserve price) on closure of 'Online’ auction shall be declared as successful bidder. Sale shall be confirmed in favors of the successful bidder, subject to confirmation of the
the purchaser onky, same by the secured creditor.

(] The succassiul bidder shall deposit 25% of the saks price (inclusive of EMD already paid). mmediately on declaring himher as the successiul badder and the balance within 15 days
from the date of confimation of sale by the secured craditor, I the succassiul bidder Fails to pay the sale price, the deposit mada by him ghall be forfeited by the Authorized Officer
without any notice and property shall forthwith be put up for sale again

11. The sucoasslul biddar shall deposil 25% of bid amount {aftar adjusting EMD) smmadiataly and balances 3% amount must ba payabile within 15 days. On failure b pay fha sake prce as slated all
deposits incliding EMD shall be forfested without further nofice. However extension of furiher reasonable fime to make the balance T5% payment in exceptional situations shall be & sole
discration af autharized officar.

12 The particulars given by the Authorized officer are stated to the best ofhis knowledge, belef and records, Authorized officer shall notbe responsible for any emor, mis-stalement or omission iz,

13, The badis nod fransferabda.

14. The Banker's Chagua or Dermand Oralt should be made in favor ol "SBFC Finance Limitad" payable at New Delhi Only.

15. The Borower Co-Bomower are hareby given 15 DAYS STATUTORY SALE NOTICE UNDER THE SARFAESI ACT, 2002 to pay the sum mentioned as above before the date of Auction failing
‘whach the immavable property will be auclionsd and balanca, § any, will be recovered with inferest and costs, i the Bomrower pays the amound due bp SBFC Fingnce Limited [Erstwhile SBFC
Firsarce Pt Lid | in full bedona the date of zale, aucton i liable b be stopged.

18, The notice is hershy given to the Borrower, Co-Bomower 1) remain present personally af the Bme of sale and they can bring the intending buyersipurchasars for purchasing the immovable
property as descrbed harain above, as perthe particulars of Tarms and Conditions of Saks.

Place: New Dalhi

Date: J0ih April, 2024

financi“. ep. .in

ji For sale proceeds of Rs. 50 [Fupeas Fifty) lacs and above, the sweccessiul bidder will have to deduct TDS atthe rate 1% onthe Sale proceeds and submit the oniginal receipt of TDS
cerificate o the Bank.

k) All charges for conveyanca, stamp duty/GST regestration charges edc., as applicable shall be borne by the succassful badder only.

|} Authorized Officer resarves the right to postponeicancel or vary the terms and conditions of the e-auction without assigning any reason thereod,

In case there ara bidder who do not have access to the internat but interested in participating the e-auction, they can approach concerned Regional Office, as a facilitating centre, for
furiher details Contact Mo, Ph. 01292413997 Emsil id; rofbdreci@icanarabank.com

SPECIAL IN UL.-TIEIH-I...E-UTIDH

Sdi- Authorisad Officer,
Mis. SBFC FINAMCE LIMITED

New Delhi
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CISOTC GIToTTeCaT SISaT Tolaics
?ﬂaﬂé'Q?TZ L74899DL2000PLC105817
oliga dratea: S—174, Sigw, e =ifies &=, a1,
75 faeell — 110020
TP e 011—47351111, B 011—26229671
EEKS|Eok www.tigerlogistics.in, 3t csvishal@tigerlogistics.in
1P AAUA/E-AdeTST D gaaT

1 Rur= A=tV raor= Ao r=tor=1si M1 Uhic TESTIR (Mregar)_uEae_forfies
BT (e SR em) | 2014 (‘) @ R 20 @R 22 @ AT Ufed wue s 3 Maur:-::llﬂl HM;: March ?;:';::;l ?g:r:l:::: " | arRe ver @t A AT (UTA00UPZOIIPTCOR0AT)
A=, 2013 (‘STRAIFRAY) &Y &1RT 108 3R IRT 110 & WA R T R Wraem, ) Particulars b2 ioha-riteR T ST i, g aeiaT,— R,
Ife B8 B, (B Wt deie, denfe s a1 adae § AFL 89 arel g s No. 2024 2023 2024 2023 _ e Mo 245304 ()
L3 | JSwIST BT YIRS 1
|fed), IR afnfa ik g 9 & g 44 (g <@ iR gaciao : : (Unaudited#) | (Unaudited#) (Audited) (Audited) L o et e it st o ko dliy Peair.com
SR R, 2015 (R RIReT R & SuTer 3, @ SoPi W AR 1 | Total income from operations 153.89 109.77 246.82 400.33 N e s Rer &
U AR B TR GRS AR W (TAE—2”) & W ufdd iiRe wrwel 2 | Net profit/{loss) for the period (before tax, exceptional and'or extracrdinary items) 7.1 12.04 36.32 22.63 6| T SR A R EPI| e e ¥Toe- - freregaT (Rron=sTgs
& AR (TRAY) ERT S R Y AT aRuS R 14,2020 Al 8 ol 3 |Net profit/{loss) for the period before tax (after exceptional and/or extraordinary 7.11 12.04 36.32 22 63 o | e e s 3 ] P D T F g ¥
2020, 17 /2020 feid 13 3T 2020, /2023 fid 25 RidaR 2023 3R 3= IRUAT & items) | St /it o A o T ;%%Jla;?g%%‘%%% Y
AR, Aifed feam imar 8 &% dus 7 24 3nid, 2024 & STH AJUA AICH DI 29 4 |Met profit’{loss) for the period after tax (after exceptional and'or extraordinary 6.89 12.04 36.10 22.63 b P T P AT E
3N, 2024 BT BAA FAIZITP AS B AT H W HT HM IR IR fordm 81 HIH rtems) o | o ot o sifve sucr R R e circcordic
@& il FeRl Bl AT el U YR, 26 3WIel, 2024 (de-3iie fAfd) Tw 5 |Total comprehensive income/(loss) for the period [Comprising profit/(boss) for the 7.96 14.08 36.66 23.70 el & ), FFERT OISR W gE-21,
BUHT / FEUifSTed wfowTal o e dofige o | ifest 8k dee defe wiH @ Hifds period (after tax) and other comprehensive income {after tax)] aiftrp faaeor emeger Suerer & Rare ot ?ﬁ%‘*’?" % st — 130048
A AT B ATIRADAT A D THAG IREA F AT T PR D T E 6 |Paid up equity share capital G081 629.23 629,81 629.23 o R R 25()(T) b g 47 cirpaccord@gmail com T e
wawl o g6d g R e o § N 7 |Reserves (excluding revaluation reserve) 167.63 130.00 167.63 130.00 S e T ST S e o g-ats, Rax e Ao e, 7
h HREw F FEART RN e R wge TN et o9 9 e war B_|Securities premium account 177.58 177.45 177.58 177.45 FEel 10018 T S e ¥ €
fapa e g | Mat worth 797.44 759.23 797 44 758.23
AR faaRor 10| Paid up debt capital/outstanding debt 4,470.09 3,244.19 4,470.09 3.244.19
1P & Wa Fewd & wu H s Gend @AR wiel (SIRIIST: 07917003)] 11 | Outstanding redeemable preference shares 3 < > -
| @ g | | [ 72 [Dent equity ratio 561 4.7 5.61 4.27
ii) e S—aifeT i gl Raforedr wfds @fean) fafes (Rieivate) e 13 |Earnings per equity shara {of Rs. 10 each]
UG 1 SN & | §—dlfcT @ [ae  HTedR, 30 M, 2024 Bl g 09:00 EN| |-:I Basic -* 0.11 0.19 057 0.40 5 _ e
N S et 14 | Gapital rftlemptmn_resewe A, MA. M.A. M.A, . S]%H
W A ST Ry o @ T, wee B A A o 7o @ e T8 @ s 15 Debenlure_ redemption nas_ewe M.A, M.A. MN.A. LA, 1 %ﬂ;ﬁaﬁwqﬂﬁwﬁaﬁsﬁﬁ -~ 11,/07 /2024
ii)dad 9 Few, 59 99 Fe—alip [ W) dudl & Fewil & MoReR F AT 16 | Debt service coverage ratio N.A, N.A. N.A. N.A. ' fer-—cirpaccord@gmait-com
RIS ST T T T T e S e a0 5 S v 17 [Interest Service Coverage Ratio NA. M.A. NA. N.A, | et e
R U I SIoF @ 8PER B *not annualised for the quarter ended ;j{ﬂ:hg;
g

iv) Rere s—aifeT & forg faxga e dRed doie & ifed & Ry 7w €

v) 5 aet &1 Aifed 78 e 8, 9 csvishal@tigerlogistics-in TR forg wad
3R U U R AH & |

vi) I e U WS s—aifcT Rieed 9 35—dIfcT & Gy ¥ dls U A
THRAT BT 34 helpdesk.evoting@cdslindia.com W U6 $8ct forg |Aad & a1
SISl T &% 1800 22 55 33 WX WUDH PHY Fdhd % |

AIfeH wuel & JIATST (Www.tigerlogistics.in), F7ws forfice (www.bseindia.com)

3R AT (www.evotingindia.com) T ¥ SUALT € |

6 AAYF & YRV AN vl /A Rm gR1 FuiRd aa—imr & iR gifya

Py ST | 59 S wWie vawds &I iad A S, SiEl U & IR GEdg

2 I www.bseindia.com 3R HU @1 JeTSE AT www. tigerlogistics.in TR iR

AEITHT &I dase www.evotingindia.com TR Bh{cAgoR & RUd & a1 uaiee

febu ST |

HeroHousing
[ | Finance

Hero Housing Finance Limited

Registered office : 9, Community Centre, Basant Lok, Vasant Vihar, New Delhi - 110057
CIN : U65192DL2016PLC301481 | Website : www.herohousingfinance.com

Tel. No: 011-49487150 | Fax : 011-49487197-98 | Email ; investors@herohfl.com
atatement of audited financial results for the quarter and year ended 31 March 2024

(All amounts in Rupees Crores unless otherwise stated)

13

PSS EERITR (ergan) wgde fafics, fegar (@) #
Iuflre yeee Faar § HrRika
% foag ofa o sfrafe g T
( R fRarferam= iR Feorenuiersdar ars & fafm 36Y(1) @ dga)
(@ralke afwmal & forg fearem darm ufesan) fafm, 2016)
i R

Haoles:

performance.

#Fgures for the quarter ended March 24 and March 23 are the balancing figures between audited figures in respect of full financial year and year to dale figures
upto the first nine months of the financial year which were subject to limited review.

a) The above i5 an extract of the detailed format of guarterly and annual financial results filed with the National Stock Exchange of India Limited (" stock
exchange™) under Regulation 52 of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015
(“SEBI (LODR) Regulations, 20157, as amended. The full format of the quarterly and annual financial results are available on the website of the stock
axchange at hitp://nseindia.com and the Company at hitps:/ ’www.herohousinglinance.com/investor-relations/financial-performance.

b) For the other line tems raferred in Regulation 52 (4) of the SEBI (LODR) Regulations, 2015, as amended, pertinent disclosures have been made to the
stock exchange and can be accessed at hitp://nseindia.com and the Company at hitps://www.herohousingfinance.com/investor-relations/financial-

¢} The financial results of the Company have been prepared in accordance with Indian Accounting Standards (‘Ind AS') notified under the Companies
(Indian Accounting Standards) Rules, 2015 as amended by the Companies (Indian Accounting Standards) Rules, 2016, prescribed under Section 133
of the Companies Act, 2013 (‘the Act') read with relevant rules issued thereunder and the other accounting principles generally accepted in ndia and in

TFR difoiRer $f$ar fafics & forg compliance with Regulation 52 of SEBI (LODR) Requlations, 2015, as amended.
_ FI/— d} The financial results for the quarter and year ended 31 March 2024 have been reviewed and recommended by the Audit Committee and approved by the
festiep: 29.04.2024 . _ faemer Wka e Board of Directors of the Company at its meeting held on 27 April 2024, These results have been subjected to audit by statutory auditors.
o T fewdt ST W T g e For and on behalf of the Board
Sd/-
Place: Gurugram Apul Nayyar

Date: 27 April 2024

Director (Whole Time Director- Executive) & CED

TSRS / JMSUIT—002 / MSUT—TH00726 / 2018—2019 / 12216
w215, RIR ¥@a1 , ¥R darwr 11, 75 f&eeii—110048
Udhie BTSRvAR (Uegan ursde fofics & forg

29 /04 /2024, s faoell

Bl ¢
ardwifors Igaryom
(AR faarerr va @ierT SierHar 9e @ [AfTH 14 @& Sfaifa)
( Wfoe qRaar= gfda) RfgE, 2017)

| o wrgae fafics

THIS S A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND DOES NOT CONSTITUTE AN INVITATION OR QFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO
SECURITIES NOR |5 IT A PROSPECTUS ANNOUNCEMENT. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.
INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAPTER Il OF THE
SECURITIES AND EXCHANGE BOARD OF INDIA {ISEUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

tirstely

BRAINBEES SOLUTIONS LIMITED

Our Company was incorporated on May 17, 2010 as a private limited company under the Companies Act 1956, with the name “Brainbees Solufions Prvate Limited” at Pune, Maharashtra, India purseant to & cerbificats of incorporation isswed by the
Registrar of Companies. Maharashitra at Pune {the *RaC"). Upon the conversion of our Company to a public limited company pursuant to a resolution passad by our Board on August 31, 2023 and a special resolufion passed by our Shareholders at the
extra-ordinary general meeting on Saplamber 5, 2023, the name of our Company was changed to "Brainbeas Solutions Limited”. A fresh cerificate of incorporation dated Movember 2, 2023 was issued by tha RoC consaquent to our Company's
conversion into @ public Bmited company. For details of changes in the registered office of our Company, see "History and Certain Corporate Matters - Changes in the registered office” on page 286 of the Draft Red Herring Prospectus dated
Apeil 29, 2024 ("DRHP").

(Please scan this QR
code 1o view the DREHP)

Registered and Corporate Office: Rajazhree Business Park, Survey No. 338, Next to Sohrabh Hall, Tadiwala Road, Pune - 411 D01, Maharashtra, India; Tel: (+21) 84620 89157
Contact Person: Neelam Jethani, Company Secretary and Compliance Officer; E-mail: companysecretanyiifirsicry.com; Website: www firstcry.com; Corporate Identity Number; US1100PNZD10PLC 136340

OUR COMPANY DOES NOT HAVE AN IDENTIFIABLE PROMOTER

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥2 EACH (THE “EQUITY SHARES") OF BRAINBEES SOLUTIONS LIMITED (“COMPANY™ OR “ISSUER") FOR CASH AT APRICE OF ¥[«] PER EQUITY SHARE (THE
“OFFER PRICE") AGGREGATING TO %[«] MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF [«] EQUITY SHARES AGGREGATING UP TO T 18,160.00 MILLION {THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 54,391,552
EQUITY SHARES AGGREGATING TO < [#] MILLION (THE “OFFER FOR SALE"}, COMPRISING AN OFFER FOR SALE OF UP TO 46,846,317 EQUITY SHARES AGGREGATING TO < [«] MILLION BY CORPORATE SELLING SHAREHOLDERS (A5
DEFINED IN THE DRHP) AND UP TO 7,545,275 EQUITY SHARES AGGREGATING TO ¥ [«] MILLION BY INDIVIDUAL SELLING SHAREHOLDERS (AS DEFINED IN THE DRHP) (TOGETHER, THE “SELLING SHAREHOLDERS", AND SUCH EQUITY
SHARES, THE "OFFERED SHARES").

OUR COMPANY, IN CONSULTATION WITH THE BERLMS, MAY CONSIDER A PRIVATE PLACEMENT OF EQUITY SHARES TO CERTAIN INVESTORS FOR AN AMOUNT AGGREGATING UP TO T 3,632.00 MILLION, AS PERMITTED UNDER
APPLICABLE LAWS ON OR PRIOR TO THE DATE OF THE RED HERRING PROSPECTUS (*PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DETERMINED BY OUR COMPANY, IN
CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT 15 COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE
19{2){B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20%: OF THE SIZE OF THE FRESH ISSUE.

The Offer is being made in terms of Rule 18(2)(b) of the Securities Confracts (Regulation) Rules, 1957, as amended (“SCRR") read with Requlation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process, in
compliance with Regulation 6(2) of the SEB! ICDR Regulations, wherein ai least 75% of the Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs™) (the "QIB Category™), provided that cur Company in
consultation wih the BRLMs, may allocate up to 60% of the QIB Cataqory o Anchor Investors, on a discrebonary basis (the “Anchor Investor Portion™), of which ona-third shall be reserved for domastic Mutual Funds, subject 1o valid Bids being
received from domestic Mutua! Funds at or gbove the prics al which Equity Shares are allocated to Anchor Invesiors, Inthe event of under-subscription or ngn-allacaton in fhe Anchor Investor Pordion, the balance Equily Shares shall be added o the QIE
Category (excluding the Anchor Investor Portion) ' Net QIB Categaory™). Further, 5% of the Net QIB Category shall be available for allecation on a proportionate basis to Mutual Funds only and the remainder of the Net 31B Category shall be available for
allocation on a propartionate basis 1o all QIBs, including Mutual Funds, subjact 1o valid Bids being recenvad al or above the Offer Prica. If at least T5% of the Offer cannol be Allotied to QIBs, then the entire application maney will be rafundad farthwith
Further, not more than 15% of the Offer shall be available for allocation to non-instiutional investors (“Non-Institutional Investors™ or "Nlls™) (the "Non-Institutional Category”| of which one-third of the Non-Institufional Category shall be avaitable
for allocation o Bidders with an application size of more than T200,000 and wp to ¥1,000,000 and two-thirds of the Non-Institulional Category shall ba available for allocation to Bidders with an application size of maora than 1,000,000 and undar-
subscription in either of these two sub-categories of Mon-Instifutional Category may be aliocated to Bidders in the other sub-category of Non-Institutional Category in accordance with the SEBIHCDRE Regulafions, subject tovalid Bids being received ator
abowve the Offer Prica_The allocation to @ach Non-Institutional Investor shall not be lees than the minimurn appfication size. subject to availability of Equity Shares in the Mon-Institutional Categaory and the remaining available Equity Shares. if any, shall be
aflocated on & proporlionale basis in accordance with the condifions specified in this regard in Schedule XN of the SEBI ICDR Regulations, Furiher, not mare than 10% of the Offer shall be available for allocation fo retail individual inveslors (*Retail
Individual investors” or “Rils™) (the “Retail Category”™) in accardance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. Al Bidders (other than Anchor Investors) shall mandatorily participate in this Offer
through the Application Supported by Blocked Amount (“ASBA" ) procass, and shall provide details of their respective bank account [including UPID for UPI Bidders) in which the Bid Amoaunt will be blocked by the SCSBs or the Spansor Bank(s), as the
casemay be. Anchor Invesiors ars nod permitied to participate in the Offer theough the ASBA process. For details, specific attenbion is invited to "Offer Procedure™ on page 566 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulabions o inform the publec that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of
requisite approvals, markei conditions and othver considerations, to make an initial public ofiering of is Equity Shares pursuant to the Offer and has filed the DREP with the SEBI on Agril 29, 2024, Pursuant to Regulation 26(1) of the SEBI ICOR,
Regulations, the DRHP filed with SEBI shall ba made public for comments, if any, for a period of at beast 21 days from tha date of such filing by hosting it on the wabsite of SEBI at www.sebigov.in, websites of tha Stock Exchanges La. BSE and NSE at,
www bsgindia.com, www.nseindia.com, respectively, on the website of the Company al www firsicry.com and on the websiles of the BRLMs. 1.2. Kotak Mahndra Capital Company Limited, Morgan Stanley India Company Private Limited, Bofa Securities
India Limited, J& Financial Limited and Avendus Capital Private Limited at htips:ifinvestmenthank. kotak com, www.momanstanley.com, hitpsbusiness.bofa.comibofas-india, weww jmil.com and httpoiwewe avendus.com, respectively. Cur Company
imvites the public fo give their comments on the DRHP fied with SEBI, with respect to disclosures made in the DREHP. The membears of the public are requestad to send a copy of the comments to SEBL, 1o the Company Secretary and Compliance Officer of
our Company andfor the BRLMs at their respective addresses mentioned herein, All comments must be receivad by SEBI andior our Company and/or the Company Secretary and Compliance Officer of our Comgpany andfor the BRLMs in relation 1o the
Ofer on or before .00 pm. on the 217 day from the aforesaid date of filing of the DRHF with SEEI.

Invesiments in equily and equity-related securilies invalve a degree of risk and investors should not invest any funds in the Offer unless they can afford 1o lake the risk of losing their entire investmen!. Investors are advised 1o read the risk factors carefully
before taking an imvestment decision in the Offer. For taking an investment decision, imvestors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares offered in the Offier have nof been
recormmanded or approved by SEBI, nor does SEBI guarantes the accuracy or adequacy of the coatants of the Draft Red Harmng Prospectus. Specificatlantion of the investors is invited 1o “Risk Factors "on page 73 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after a Red Herring Prospectus has been filed with the RoC and must be made salely on the basis of such Red Hemring Prospecius. The Equity Shares, when offered
through the Red Herring Prospectus, are proposad to be listed on BSE and NSE.

For details of the share cagital and capital structure and the names of the signatorles (o the memorandum and the number of shares subscribad by them of our Company, please see the section Hiled *Capital Strveture” on page %4 of the
DREHF. The liability of the members of cur Company is limited, For details of the main objects of our Company 3s contained in the Memorandum of Association, please see the seclion titled "History and Certain Corporate Matters"” on
page 286 of the DEHP.

BOOK RUNNING LEAD MANAGERS

REGISTRAR TO THE OFFER

‘ = A Intime
Mot MorganStanley | sofasecurities %7 | 4 jm FINANCIAL Avendus LINKin
| Kotak Mahindra Capital Company Morgan Stanley India Company BofA Securities India Limited JM Financial Limited Avendus Capital Private Limited Link Intime India Private Limited
Limited Private Limited Ground Flogr, *A” YWing, One BKC, 7" Floor, Cnengy Plating Building, 9" Floor 901, C-101, 1° Flaor, 247 Park
1" Floor, 27 BKC, Plot Ne. C-27 18F, Tower 2, One World Centre (5" Block, Bandra Kurla Complex Appasaheb Marathe Marg Piot No C-59, Bandra-Kurla Complex, | L.B.S. Marg, Vishroli {West),

'’ Block, Bandra Kurda Complex
Bandra (East), Mumbai - 400 (51
Maharaghira, India

Ted: (+31 22) 4336 (000
E-mail:brainbees.ipoi@kotak.com
Website:
hitps:imvesimentbank kotak, com
Investor grievance e-mail;

Bandra (East) Mumbai - 400 051
Maharashira, India

Ted: {(+9122) 6632 8000

E-mail: dg.brainbees_jpod@bofa.com
Website:

https:isiness bofa.comibofzs-india
Investor grievance e-mail:

Plot 841, Senapali Bapat Marg
Mumbai - 400 13, Maharashira, India
Tel: (+91 22} 6118 1000

E-mail:
firskcryipod@morganstanisy.com
Website: www morganstanley.com
Investor grievance e-mail:

Prabhadewi, Mumbai - 400 025
Waharashtra, India

Tel: (+91 22) 6630 30307 3262
E-mail: firstcry ipo@ymil.com
Website: waw jmfl.com
Investor grlevance e-mail:
grievance bd@imil com

Bandra (East), Mumbai - 400 051
WMaharashira, India

Tel: (+31 22) 6648 0050

E-mail: firstery ipoi@avendus.com
Website: hiip:/weow. zvendus. com
Investor grievancs e-mail:
mvestorgrievancad@avendes, com

Murniai - 400 083, Maharashtra, India
Tel: +51 B10 311 4040

E-mail: brainbees pod@inkintinme.co.in
Website: waww Iinkinlime.co.in
Investor grievance e-mail:

brainbees ipo@linkinime co.in
Contact person: Shanti

krnecredrassal fhkotak.com

investors_indis@morgansianiey.com
Contact person: Hom Joshi

dg.india_merchanibankingi@bofa. com
Contact person: Agarajit Vasadhan

Contact person: Praches Dhuri
SEB| registration no.: INMOO0010361

Contact person: Sarthak Sawa |
Shantanu Chata

Gopairizhnan
SEBI registration no.. INROODDD40RE

Contact persen: Ganesh Rans

SEBI registration no.:
SEBI reglstration no.: INMODOO0E704

_ INMO00 11625
All capilalized terms used herein and not specifically defined shall have the same meaning as ascribed fo them in the DRHP

SEB| registration no.; INMOO007123 SEBI registration no.; INMOO001102

For BRAINBEES SOLUTIONS LIMITED
Om behalf of the Board of Directors

A

Neelam Jethani

Company Secretary and Compliance Officer

Place: Pune
Date; April 23, 2024

BRAINBEES SOLUTIOMS LIMITED i= propasing, subsect 1o applicable statutary and requlatory reguiraments, recaipt of requisite approvals, market conditions and other considerations, 1o make aninitial public offering of ils Equity Shares and has filed
the DRHP with SEBI| on April 28, 2024, The DRHP is available on the website of SEBI at www.sebi govin, as well as on the websites of the Stock Exchangesi.e. BSE and NSE at www bsaindia.com and www.nseindia com, respectively, on the wehsite of
the Cormpasy ab www firstcny.corm and on the websites of the BELMs, iLe. Kotak Mahindra Capital Comparny Lirited, Morgan Stanley India Company Private Limited, BofA Securities India Limited, JM Financial Lirmited and Avendes Capital Private Limibad at
hitps:finvestmentbank kolak com, www,monganstaniey.com, hMips:ibusiness. bofa comibofas-india, www,jmifl.com and hitp:liwsw avendus com, respectively. Any potental investors should nole that investmeant in equity shares involves a high degres of risk
and for details relating 1o such risk, see ‘Risk Factors’on page 75 ofthe DRHP. Polential Bidders should not rely on the DRHP filed with SEBI for making any investment decision.

This announcement does not constitute an invitaton or offer of securibes for sale in any junsdiction, The Equity Shares offered in the Offer have not been, and will not be, registered under the LS, Securities Actof 1933, as amendead (*LL5. Securities Act’) and
may not be offered or sold within the United Sates, except pursuant to an exemplion from, or in a transaction not subject to, the registration requirements of the LS. Securities Act and applicable state securifies laws. Accordingly, the Equity Shares are being
offerad and sold (a) within the Uniled States solely o persons who are reasonably believed fo be "qualified institutional buyers” {as defined in Rule 144 A under the LS. Securibies Act) pursuant to Section 4(a) of the U 5. Sacurities Act, and (h) outside the Unidad
Slates in offshore fransactions a5 defined in and in compliance with Reguiation S under the L3, Securities Act and the applicable laws of the jurisdiction where those offers and sales are made. Thers will be no offering of securities in the Linited States

Adfacrors 33

o0 ©° oo o oo o

% foeett

www . readwhere . com

o HIUNC cAfh b [T T {1 27 3Adgs, 2020

3 | AT A Ted BIANS Afh Bl YORER, faodll
i /doiiga 2

a | PIUNC Gear AT /A
AT TAT

I UT5400HR2020FTC090467

PR 11 o 1 B e 1N e 1 T 1 15 [ P S o B s e o e 1 e | a3 1
- 3R Yo Pt (afe ®Ig €1) B Teid, THuH

gdr
B 2N o 26 3TicT 2024
= | gReHa® BT A, Udl, S udi, WM Igdl folad
T 2w R ek dofieRer W | WER AR 109, I fdR0r ffesw, ol Anl, Fele wib,

:lg faeefl — 110001 gﬁﬂi vliquidationaristol@gmail.com
jindalrahul60@gmail.com
YU SR +9811305334
YolreRoT + :
IEArans / amEdiu—001 / MSG—f—02649 /
2021—2022 / 14048

5 'Eﬁwaﬂ#aﬁaﬁﬂﬁfﬁ 1726 s, 2024

mrn 2

UAEaRT a1 &1 S 8 fb aiReera wgde fafice 7 26 afidl 2024 ¥ oFeRl & ogded & 3|
wWifted aREAT dfha s o) faar @

IR wrgde fafics & RauRs! &1 ¥gq & W1 U T IR &R & folg 26 W, 2024 DI A7
S Ugd ufafte e 07 & A SfealRad o uR aR¥HgS B BT €T 7 |

i oFeRI @1 U IT61 BT Had Selagiid ARIT | AT & AT WA BT BT | 3T I
ATER ARKTT WY W, S gRT AT Selagih Agd & YHI0T & | T4 IRdd R A @ |

T P IR A TG TV TR B W IS TR G|

gwr/—
feiep: 29.04.2024, gt fraer
ESI I o] IR wrzde fofics @ aRawms

SIS, o STSERS / AMSUT—001 / 3MSH—T—02649 / 2021—2022 / 14048
TUBY 30.06.2025 T 99 &

7 0
"l Torencier @ WIEAE Sk (.
USlieha hMETE: 501, doehid AW, wHien fefgae dex, 2 faoeit-110025
‘ CIN: U65900DL2020PLC366027
hodll ol (Hdd HH 1) TR 8( 1)

Star o, faeir aRwmafael & afafaesor wa gafo qen feafa feq gem sifufem,
2002 % iia franfers e WA S srufq frarfas wdherea - ifmfea S fa.
& Uifteha MRl < €9 § 92 gfafa f&d (Yax) femmEet, 2002 & FrE 3 & @
9fed U1 13(12) % 3fvid Yed WfRTE 1 YA A gU AeEEdadt 3 A g faf
20.02.2024, U7 @AT W, 101341005583, 101341510282, 101341510307 & fad 1. i
fafed, g3 oft O WeRT9T (HUTUReR/ATEioR ) fHamdt Higeel denqselt, whie Wi,
HEWUIQR, 3R YQUT 247452, 2. St @AY PAR, YT ot o[WUT &Nt W (TMEX)
fremdt: Ta 4. 12, WiEeenl WAWW Tl WeWUIR, SW.-247452, 3. SiWAl STE=,
el off O WeRTor (MR /AR ) At Higeen weRAstel, wie JHiel, HeNuIR,
IW WS 247452 ! FAAT i Wiftd &l I 60 Al & iR g=en & affq wfer =,
5,47,000/~ (%. U9 o Faiferd TR A 99 olie™ o1 fFesr feam o)
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ST o Gioa foman sar € fF oS, 24 31, 2024 1 reeTERt T gfadd fed yedA
e, 2002 % Frm s % W Ui St i 9RT 13 9 IY-4RT (4) F A 3%
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TR IV
[wfafa feq (werer) fem, 2002 @1 fraw s (1) T
wel GaT (AR qW 2G)
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arfuferm, 2002 (2002 T 54) & ded ey faven efinm weAw fafres =
stfergpd Tiferept 814 o ATd a2 wfawd fed (Ferd=) =M, 2002 % fraw 3 % @ dfed
URT 13(12) % ded Yod VR & W § HeiegRi Ama: duek {dg, gom @t @@
Hfad G 9fd F 60 Al & iR gE | Sfeafaa seprn i €. 17,07,054/-
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12.02.2024 W Tek WM guar ffq @t o)
TSGR BRI T o GATAE H TG B h HR0l, TIERT HSIGR bl TN STAHHR
gfaa foran s ® foF sreliewaer® & il fed gaa fam, 2002 & fom 8 & @1
qfed hfa Siff-=m i 9RT 13(4) & d8d 39 USd Wfekadl < ST H = afofq weate
W 25 WA, 2024 H! Foll HT AT € |
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T & S ® SR qwEf % Wy R YR 1 SRR . 17,07,054/- (®/UH
[AE @ WIq EAR Tied T ) a7 30 W S0 & e snfee foren ssid weaq
fafree & 9uR =1 faw= grm|
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ST gt @t feerur
T wfTet o1 W 9, s HeR 403, Tl JeR 13 H fAfi dufa deR sRere-439/128
(3TRTE-439/12-SF 1 fen), die &t 3iX It SOt e &l Ba/e3@ & PR & Wy
ffifa, yft &rwe 50 o TS AR 41.805 T Hier, o At 9fy 3R B9 & RNl &
T, TE GEAT 438 3R 439 F H, I TR, fecedt T57 wi worea Hafd, fewed, wie
e g, urerd e, 72 feet-110045 # fed, gft & o Wt wigee AfrwRi
[T, SR THHT T 3W YR |: 3T Tl 10 ATl FoR 123, SfRon: Teeh 18 wie/Tel
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